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C.a. No, 1 of 1992.

Kanta Prasad Applicant

veErsus

Union of iIndia & others Respondents.

Hon. . S.N. Prasad, menber Julicial.

The gpplicant haiapproacheé this Tribunal

under sectionl9 of the Administrative Tribunals het Jifs

with a prayer, interalia for directing the opposite
/- X .

parties(respondents) to reinstate the petitioner

in service without any break whatsoever.

Briefly stated, the facts of the case,
as nerrated by the applicantlin tﬁe application,
adre that the applicant was l:initiélly 2ppointed on
the post of pali in the office of Deputy Conservator
of Forests(Adminisfrétion) with effect from 1.11.89,
Accoréing'ﬁo the applicant, he continued rencering

his services till 8.12.91 and when the applicant went

to discharge his duties, as usual on 9.12.91,'the‘
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chief clerk Shri G.G. Dasani, forbade him from
discharging his duties saying that the Dy. Conservator

of Forests(Administration) Shri Mishra has orally
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terminated his services and the applicant has
further stated that likewise the applicant, there
were other employees who were working in Class IV
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cadre and who are junior to the applicant, are
- still working ané the applicant's cervices have
been orally terminated, without any rhyme or reason.,

This is noteworthy that the representation

of the applicent which is dated 11.12.91 (Arnerure-d)

is still pending with the respondentes 3 and 4. It

is ale0 noteworthy that a period of six months has

not expired so far. Section 20 of the fdministrative
Tribunals Act, 1985 provides that if the representation

is not decided within six months, the aggrieved person

may spproach the Tribunal.Thus, in this view of the

matter and keeping in view the facts and circumstances,
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the respondentr No.,36&4 be firscted to consider

‘the representation aforesaid dstedll.12.91 (Annexure 4)

from proper perspective by a speaking order, in

accordance With law within a period of three months

ggnm the date of receipt of a copy of this order, and
: : ‘ /
1. order accordingly.
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The application is disposed of accordingly

at the admission stage without e&ny order as to costs.
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It is mefe clear that in cecse the applicant

is not Satisfied with the decision macde by responcents No.

3 and 4 on his representation (Annex.re 4), he is at

literty to aiproach this Tribunal.

N (S.N. Prasad),
Lucknows Lated: 1.1 09&_0 Member de-\icial .
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